


MADHYA PRADESH STATE JUDICIAL ACADEMY, JABALPUR 

Second Phase Induction Training Course for Civil Judge (Entry Level) 

 (13.02.2023 to 10.03.2023) 

(online and through other modes of telecommunication) 

 (2nd Week – 20.02.2023 to 25.02.2023) 

DATE/DAY SESSION- I 
10.30 am to 12.00 noon 

 SESSION-II 
12.15 pm to 1.45 pm 

 SESSION – III 
2.30 pm to 4.00 pm 

EXERCISE 
4.15 pm to 4.30 pm 

20.02.2023 
(Monday) 

Discussion on – Judgment writing in 
criminal cases 
 
By: Shri T.S. Ajmani  
        F. Member (Sr), MPSJA 

 
Expeditious trial of criminal cases – Section 
309 Cr.P.C. and allied issues 
 
 

By: Shri Krishnamurty Mishra 
      Director, MPSJA 

 
Amendment of pleadings – Interactive 
Discussion 
 
By: Shri Padmesh Shah  
       Addl. Director, MPSJA 

Discussion on exercise 
relating to Supurd Nama 

Application u/s 451 & 457 

Cr.P.C. 

21.02.2023 
(Tuesday) 

Discussion on –  Issues relating to 
offences of theft 
 
By: Smt. S. Vinita  

       F. Member (Jr.2), MPSJA 

 
Discussion on – Issues relating to cases 
under Sections 279, 338 & 304A IPC 
 
By: Shri Devrath Singh 
       Deputy Director, MPSJA 

 
Interactive discussion on – Framing of 
issues 
 
By: Shri Amit Sisodia 

        O.S.D.,  MPSJA 

Discussion on – Exercise  
relating to Charge 

 

22.02.2023 
(Wednesday) 

Key issues relating to Negotiable 
Instruments Act, 1881 
 
By: Shri Padmesh Shah  
       Addl. Director, MPSJA 

 
Discussion on – Protection of Women from 
Domestic Violence Act, 2005 
 

By: Smt. Namita Dwivedi  
        Assistant Director, MPSJA 

 
Discussion on admissibility and proof 
of documents 
 
By: Shri Manish Sharma  
        F. Member (Jr.1), MPSJA 

Discussion on  
exercise relating to 

temporary injunction 

23.02.2023 
(Thursday) 

Key issues relating to Negotiable 
Instruments Act, 1881 
 
By: Shri Padmesh Shah  
       Addl. Director, MPSJA 

 
Discussion on – Applications under Section 
125 Cr.P.C. 
 

By: Smt. Namita Dwivedi  
        Assistant Director, MPSJA 

 
Discussion on – Admissibility of 
documents related to electronic 
evidence 
 

By: Shri Manish Sharma  
        F. Member (Jr.1), MPSJA 

Discussion on exercise 

relating Judicial Remand 

24.02.2023 
(Friday) 

Discussion on various execution 
proceedings of 125 Cr.P.C. and 
Domestic Violence Act 
 

By: Smt. Namita Dwivedi  
        Assistant Director, MPSJA 

 
Interactive discussion on – Compromise and 
withdrawal of criminal cases and other allied 
issues (Sections 320, 321, 256 & 258 
Cr.P.C.) 
 

By: Shri Devrath Singh 
       Deputy Director, MPSJA 

 
Appreciation of various documents in 
civil side 
 

By: Shri Amit Sisodia 
        O.S.D.,  MPSJA 

Discussion on exercise 
relating to framing of 
issues  

25.02.2023 
(Saturday) 

Discussion on NDPS Act 
 
By: Shri Amit Sisodia 
        O.S.D.,  MPSJA 

 
Discussion on – Inferences, presumption, 
burden of proof and degree of proof in civil 
cases 
 

By: Shri Manish Sharma  
        F. Member (Jr.1), MPSJA 

 
Recording of evidence in Civil cases – 
Dealing with objections 
 
 

By: Smt. S. Vinita  
       F. Member (Jr.2), MPSJA  

Discussion on – Exercise 
relating to Section 125 
Cr.P.C 

 

(1)  The Time Table is subject to change as per exigencies. 

(2) Use of Cell Phones during in the lecture room is strictly prohibited. 

DIRECTOR 




